a7  $t. Re. Ordinance

M!.- SPEAKER: Now, let the hon.
Member sit down.

SHRI! JYOTIRMOY BOSU: 1
sitting down, Sir.

MR. SPEAKER: 1 have to ask him
t git down, because he is not sitting
«lown himself.

SHR1 JYOTIRMOY BOSU: You do
not want me to come back elected
next time, it seems....

MR SPEAKER: He will be; but my
experience 1s that those Members who
spoke the most and put all the ques-
tions were not returned.

SHRI JYOTIRMOY BOSU: Because
of the official machinery and the silver
working

MR SPEAKER The question is:

“That leave be granted to intro-
duce a Bill further to amend the
Payment of Bonus Act, 1985”.

The motion was adopted.

SHRI R. K. KHADILKAR: I intro-
duce the Bill.

am

STATEMENT RE. PAYMENT OF
BONUS (AMENDMENT) ORDIN-
ANCE

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K.
KHADILKAR): On behalf of my
colleague, Shr: Balgovind Verma 1
lay on the Table and explanatory
statement (Hindi and English ver-
sions) giving reasons for immediate
legislation by the Payment of Bonus
(Amendment) Ordinance, 1872, as
required under rule 7i(1) of the
Rules of Procedure and Conduct of
Business in Lok Sabha.

18.16 hre,

The Lok Sabha adjourned for Lunch
i ffteen minules past Foureen of
the Clock.

—————

The Lok Sabha reassembled after
Lunch &t twenty ménmtes past Four-
tegn of the Cleck.

[M#t. Depury-SpEAKER— in thg Chair?

NOVEMBER 77, 1972

Re. Sweepers strike 268

MR. DEPUTY-SPRAKER: Before
we resume discussion em the fema
on the ageéndsa, the Minister 82 Rxter-
nsl Affatrs wente to make an impor-
tant statement,

STATEMENT RE. RELEASE OF
INDIAN PRISONERS OF WAR BY
PAKISTAN CAPTURED ON WEST-

. ERN FRONT

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH):
According to a broadcast of Radio
Palkistan the Government of Palkistan
are reported to have decided to re-
lease 617 Indian prisoners of war
These prisoners of war were captured
on the western front. Government of
India have not received any official
communication on this subject. It wiil
be recalled that during the Simle
Conference the Government of Indja
had offered to release all the Pakis-
tan1 prisoners of war numbering 540
who had been captured on the west-
ern front, but the Government of
Pakistan at that time did not show
any interest in thiy offer. The Gov~
ernment of India reiterate their offer
tu release all those Pakistan: prisoners
of war who were captured on tihe
western front.

1421 hrs,
RE. SWEEPERS STRIKE IN DELHI
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=38 DSG (Gen),
1972-78

SHRI S M BANERJEE (Kanpur)
I request the Labour Minister and the
Chief Commissioner Yesterday there
was teargas against the sweepers
May 1 request you to kindly convey
our feelings to the hon Mimster of
Flome Affairs to intervene in the
n atter and find out a settlement
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PROF MADHU DANDAVATE
(Rajapur) Though the sweeper popu-
lation 1s not directly involved in the
process of production if the city does
not remain clean and healthy, 1t 18
likely that the health of the rest of
the population such as industrial
workers will be affected and to that
extent our production equipment
would be adversely affected 1 sug-
gost that the Government should take
note of this. I do not want to make
any political capital out of this becaa e
the Jan Sangh iz assoclated with this
or that. Without bringing politics
into pictur:. .;Gwoum urge that the
Governmen wld act promptly and
see that justice is done d

AGRAHAYANA 6, 1804 (SAKA)

15 1r (Gen),
1872-78

THE MINIS1ER O'F PARLIAMENT
ARY AFFAIRS AND SHIPPING
AND TRANSPORY (BHRI RAJ
BAHADUR) This is a matter which
concerns the health snd samtatiors of
the entire city, capital We do not
want to make any political capital
out of 1t we shull certain commum-~
cate to the Ministei» concerned the
feelings of the House expressed by
many Members

-
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12,24 hrs
SUPPLEMENTARY DEMANDS FOR
GRANTS (GENERAL), 1972-78-contd
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